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I, the Chairman of the Committee on Private Members' Bills and 
Resolutions, having been authorised bv the Committee to present the 
Report on their behalf, present this Forty-second .Report. 

2. The Committee met on 10 November 1987 for-
I. Examination of the following Constitution . (Amendment) Bills 

under rule 294(1) (a) of the Rules of Procedure:-
(1) The Constitution (Amendment) Bill, 1987 (Insertion uJ net" 

article 30A) by Shri Syed ShahabQddin. 
(2) The Constitution (Amendment) Bill, 1987 (Amendment of 

articles 345 and 348) by Shri Naresh Chandra -Chaturvedi. 
(3) The Constitution (Amendment) Bill, 1987 (Amendment of 

article 276) by Shri S. G. Gholap. . 

II. Classification and allocation of time for discussion _. of Bills 
(vide Appendix) under clauses (b) and (c) of rule 294(1) of 
the Rules of Procedure. 

III. Reconsideration of classification of the following Bills:-
(1) The Indian Penal Code (Amendment) Bill, 1986 (Insertion 

of new sections 298A and 298B) by Shri Shantaram Naik. 
(2) The Constitution (Amendment) Bill, 1986 (Amendment of 

article 368) by Sbri Shantaram Naik. 
(3) The Standardisation of Style of Names of Citizens Bill, 1986 

by Shri Shantaram Naik. 
(4) The Constitution (Amendment) Bill, 1987 (Insertion of new 

articles 4A, 4B and 4C, etc.) by Shri Shantaram Naik. . 
(5) The Constitution (Amendment) Bill, 1987 -(Amendment of 

article 25, etc.) by Shri Shantaram Naik. 

IV. Allocation of time under rule 294(1) (e) of the Rules of Pro-
cedure to the Resolutions at ifem Nos. 2 and 3 set down in the 
List of Business for Friday, 13 November 1987. 

Examination 01 Constitu.tJion (Amendment) Bills 

3. The Committee considered the Bills and arrived at the follOWing 
findings as a result of their examination of the Bills:-

Findings of the Committee 

(1) The Constitution (Ame~t) Bill, 1987 (Insertion of new 
article 3OA) by Shri Syed Shahabuddin. 

{p.if;t:). 
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The Bill seeks to amend the Constitution with a view to provide for 
free and compulsory education to all children upto the secondary 
scbopl stage. It ~Q prQVid#!a t.bat the ~tber, toa&1,Ie ~ ~ ,~_~ 
be' the ~,(){ 1ft!ftruCti6h- af '1Iie-' ptbbry' sel'ioC>l stage -and tit the 
mother tongue shall be -taultit 8f the. 1;in~ language upto the secondary 
school stage. ,- " ,'- j 

After considering all aspects 01 the -Bill. the Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill '. 

(2) The Constitution (Amendment) Bill, 1987 (Amendment of 
art~le. 345 and 348) by Shl'i Naresh Chandra Chaturvedi. 

The Bill !leeks to amelid articles 345 and 348 of the Constitution with 
a view to provide that the authoritative texts of Bllls.· Acts. etc. shall be 
in the language or languape being used for legislative and other official 
purposes by a State. 

After coDaideritlg all aspects of the BID, the Committee recommend 
that the member may be permitted to move for leave to introduce the 
BtU, 

(3) ';rho Constitution (Amendment) Bill, 1987 (Amenclment of 
- article 276) by Shri S. G. Gholap. 

Th.. Bill seeks to amend article 276 of the Constitution with a view 
to raise the ceiling of profe .. tonal tax, levied by a State for its benefit 
on trades, callings. employments, etc .. from rupees two hundred fifty per 
annUDl to Npeel fl\re, thOdland per annum. 

After considering all aspects of the Bill. the Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill, 

Classification and ~llocation of time to BillB 

4. The Committee then consldeted classtftcation and allocation of time 
to lev*n Billa apecified in Appendix. 

5. After consIdering all aspects of the Bills, the Committee recom-
menCl that all the St11S referred to in the Appendix be plaeed il'l category 
'B'. The Committee reoomm.end allocation of time for each of the Bills 
as mown In column 6 of the Appendix. 

Reconsideration of 'the classification Of Billa 

6. The Committee then considered the request of Sbri. Shantaram 
Naik to reconsider their earlier decisions (vide Eighteenth, Twenty-
ninth, Thirty-third and Thirty-seventh Reports) regarding the classifica-
tion of following Billa from category 'B' to category 'A' ;-

(1) The Indian Penal Code (Amendment) Bill, 1986 (Jnsertion of new aectiotaB 29M aftd 298B). . 
(2) The Constitution (Amendment) Bill, 1986 (Ammdmen.t of 

article 368). 
(3) The Standardiaation ()f Style. of Names of Citizens Bill, 1986 . 

. (4) The Constitution (Amendment) Bill, 1987 (Insertion Of new 
articles 4A. 4B And 4C, m.). 

(5) The Constitution (Amendment) Bill, 1987 (Amendment of 
'afficle 25. etc.). 
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'I. On reconsideration, the Committee recommend that the Standardi-
sation of Style ·of Names Of Citizens Bill, 1986 by Sru;. Shantaram Naik 
.may be placed in category' A'. , 

The Committee did not see any justification for altering the original 
categoriaation of the remaining four Bills. 

.; ... f: L ,I:: 

Allocation of ttime to resolu.tions 
,'.:": 

8. The CommI.Uee recommend allocation of time to Resolutions as 
follows:-

(1) Resolution by Dr. V. Venkateah reprding 19an 2 .. bours 
melas by nationalised banks. . 

(2) Resolution by Shri Shantaram Naik regarding unI... ~ ·!lours 
form civil code. 

Recommemlations 

9. The Committee recommend that-
(i) Sarvashri Syed Shahabuddin, Naresh Chandra Olaturvedi and 

S. G. Gholap be permitted to mO\l"e for leaVe to lntroduce their 
Constitution (Amendmen~) Bills; 

(ii) the classification and allocation of time to Bills by the Commit-
tee, as shown in the Appendix, ~ agreed to by the HOU&ej 

(iii) the reclassification of the Bill, as shown in paragraph 7 above, 
be agreed to by the House; and 

(iv) the allocation of time to resolutions, as shown in paragraph· 8 
above, be agreed to by the House. 

NEW DELHI; 

No~ember 10, 1967 
Kartika 19, 1909 (Saka) 

M. THAMBI OORAI, 
ClkHnnan. 

Committee on Private Members' 
Bills and Resolutions. 
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51. N8me cl tbe BiD aDd BiD No. CafcIory Time 
No. member-11M:harIe recown.""'OIIIDd RCOIIIIDeDCIod 

·1 2 3 4 ,. 
TIle CoaIIltutioD (Amendmeat) BiD, 1987 74 of 1987 B 2 hours 
(.4"."..,., 0/ tII'tIde 19) by 
Sbri MullappaDy a.am ......... n. 

2 TIle Coastitutioo (Amendment) BiD, 19871 76 of 1987 B 2 hours 
(A""".,.", 0/ artie. 78) by 
8hri Mu1IappaUy Ramach8DClran. 

3 The CItbieDS (Ideality Card) BiD, 1987 by 80 of 1987 B 2 hours 
Shri SbentarIm Nailt. 

4 The Constitution (AmeDdment) BilI, 1987 86 of 1987 B 2 hours 
(A",..",." 0/ Part VI, elc.) by 
8hri N. Vaala R.atoam. 

S TIle Constitution (AmeDdmeDl) BiD. 1987 7S of 1987 B· 2 hours 
(~, 0/ Snatl! ScIIItIItk) by 
8hri Sbanlaram Nailt. 

6 The Advocates' Welfare Fund BiD, 8S of 1987 B 2 hours 
1987 by 8hri Sonmath a.ath. 

7 The Indian Peaal Code (Amendment) 79 of 1987 B 2 hours 
BiD, 1987 (.4".".",."" 0/ HCtiDn SOO, .' etc.) by Shri 8hantaram Nait. 

/ 
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